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Moptin, the :ranking of the Depart-
ment of Company Affairs ial re,ard 
to the 15 top Industrial Houses .. on 
(31st December 1978), tbe total nUDl-

Name of tile Industrial Howa 

I. Birla 

8. Tata 

3./ Mafatlal 

4· J. K.. Singham. 

5. Thapar 

6. I.C.I. 

7. Bangur 

8. Shri Ram. 

g. Oil India . 

10. Scindia 

1 I. Lanen & Toubro 

12. A.C.C. 

13. Bhiwandiwala 

14. Kirloskar . 

15. Hindustan Lever 

The details of all Industrial Licen-
ces issued are published in "Weekly 
Bulletin of Import Licences, Export 
Licences and Industrial Licences" 3nd 
supplement to the 'Monthly News 
Letter' published by the Indian In-
vestment Centre. Copies of these 
publications are available in the Par-
HameDt Library. 
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bu of 1icence,s granted UDder the 
Industries (Development and Recu-
lation) Act, 1951 durin, 1976 to 1871 
are as follows: 

Total number of 
Industrial Licences 
iaued during 1976 

to 1978 

10 

8 

5 

7 

8 

5 

12 

12 

7 
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~ 15 ~ 1i'" ~ irr  pmdency • Hiab ~  the De-
~ ami t 4 ~ srn-~ 1i"' partment of Justice:-

~  it+i""arIEC, CCi(iOitiQ"j, iif'cf, (1) High Courts have been reques-
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. the Judges bas been increased; and 
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Labour ~ pending in labour tri-
bunals 

4000. SHRI AMAR ROYPRADHAN: 
Will the MinIster of LABOUR be 

~  to state: 

(a) whether it is a fact that a 
very large ~r of labour C'iSE'S 

are pendig in the Labour Tribunals 
and the HIgh Courts; and 

(b) if ~o. , .. hat stene; Government 
propose to take to i~ o  of these 
cases? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRIMATI RAMDULARI SINHA): 
(a) 890 cases under Section 10 of the 
Industrial Disputes Act, 1947 were 
pending before the Central Govern .. 
ment Industrial Tribunals On 31st 
January 1981, 6838 labour cases were 
pending before the various High 
Courts on 30th June, 1980. 

(b) The position of these cases is 
reviewed from time to time and ~  

Presiding Officers are requested to 
expedite disposal 

Regarding lab.our cases before Hich 
Courts.  though DO special steps have 
been taken to reduce in particular the 
pendency of such cases the followiDl 
ate:ps have been taken to reduce the 

hii) Cases involving common a 
question are being grouped together 
by several High Courts. 

The Industrial Disputes Ad, 1947 
docs not specify any time limit with-
in which awards are required to be 
gIven. U'-'ever, some of the cn:m-
gcs In tlllll! Act which are being cO::l.si-
dered to secure speedy disposal of 
cases include entitling workmen to 
approach the Labour Court dired m 
Cel ~  of dIscharge, dismissal, ret-
renchment Or otherwise termination 
of st:'rvices, specifying time limits for 
the i o~  of cases by the Labour 
Courtsllnduc:;trial Tribunals and en-
hancement of the powers Of -:'hese 
authorities. 

Reconstitution Of COir Board 

4002. SHRI E. BALANANDAN: 
WIll the Minister of INDUSTRY be 
plC'ased to state: 

(a) . h~ reasons for the delay in 
CO.l:.tltuting the new Coir Board; and 

(b) when it is goini to be reconsti-
tuted? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) and (b). The reconstitutio.:1 of 
the Board is stUI under consideration 
and Government hope to··take a deci-
SIon as early as possible 

Produotloa .f FaDS 

4008. 8Ha N. :m. BOllO: Will the 
Minister Of INDUSTRY be pl.'" 
to state: 

<8> Whether it fa a fact that Gov. 
ernment policy to anow ,~,...,




